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The three accused In Sessions Case No.11l of 1997 on the file of the
Additional District and Sessions Judge, Nagai Quaide-e-Mlet District in Taml
Nadu, Ezhil (A-1), Saravanan (A-2) and Mohamed |qgbal (A-3), are the
appel l ants before us.  They have been charged for of fences under Sections 364,
392 and 302 read with Section 34, IPC, and Section 120B of the Indian Pena
Code. After trial and on consideration of the evidence and naterials placed on
record, the learned Trial Judge found the first accused guilty under Sections 364,
302, 392 and 201, IPC, the second and third accused guilty under Sections 364,
302 read with Section 34, 392 read with Section 34 and 201, IPC. So far as the
qguestion of sentence is concerned, the Trial Judge inposed death sentence on
the first accused for the offence commtted under Section 302, IPC. For the
of fences commtted by the accused Nos.1 to 3 under Sections 364, a rigorous
i mprisonnent for a period of ten years was inposed. For the offence committed
by accused Nos.2 and 3 under Section 302 read with Section 34, IPC, they were
awarded life inprisonment. For the offence comm tted under Section 392 by the
first accused and accused Nos.2 and 3 for the of fence commtted by them under
Section 392 read with Section 34, I PC, they were awarded rigorous
i mprisonnent for ten years. For the offence under Section 201, |IPC, the accused
were awarded rigorous inprisonnment for five years. The sentences awarded as
above, except death sentence, were ordered to run concurrently, So far as the
charge under Section 120B, IPC, is concerned, thelearned Trial Judge held the
same to be not proved agai nst the accused.

Ther eupon, the accused filed Crimnal Appeal Nos.410, 482 and 492 of
1997, which were taken up for disposal along with R T. No.4 of 1997 for
confirmati on of the death sentence inposed on the first accused. A Division
Bench of the High Court thought fit to set aside the conviction of the accused
under Sections 364 and 201 of IPC. The conviction and sentence inposed by
the Trial Court for the offence under Sections 302 and 392, |PC, was upheld, with
a nodification that all the accused shall stand convicted under Section 392, |PC,
read with Section 34, IPC., while choosing not to interfere with the quantum of
puni shment for the offence under Section 392, IPC. So far as the of fence under
Section 302, IPC, is concerned, while nodifying the death sentence agai nst the
first accused into one of rigorous inprisonment for life, such sentence inposed
by the Trial Court upon accused Nos.2 and 3 cane to be affirned. Hence, the
above appeal s.

Shri S. Muralidhar, |earned counsel for the appellants, strenuously
contended that the various circunmstances noticed by the courts below to indict
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the accused of the offences found guilty cannot be said to be proved or

subst anti ated beyond reasonabl e doubt and even the circunstances found
substantiated do not go to formthe necessary link to constitute a chain inevitably
leading to the guilt of the accused of the offences charged with and hel d proved.
According to the | earned counsel, not only there is a strong and reasonabl e

doubt about the case of prosecution, but the stand of the accused reasonably

and pl ausi bly explains away the circunstances noticed to hold themguilty and
consequently the appellants are entitled to an order of acquittal in our hands.
Shri S. Bal akri shnan, |earned senior counsel appearing for the respondent- State,
while relying upon the findings of the courts bel ow, contended that the decisions
recorded agai nst the accused for the various of fences were on a proper and

obj ective consideration of all the relevant materials and the reasons assigned in
support thereof were based on overwhel m ng material available on record and

this Court nay not be pleased to interfere with the same in this appeal filed
invoking the jurisdiction of ‘this Court under Article 136 of the Constitution of

I ndi a.

I'n order to appreciate the respective stand of the | earned counse
appearing on either side and the legality and correctness of the findings
recorded, a brief reference to the relevant naterials becones necessary. PW4,
an Inspector of Police attached to Zam Bazaar Police Station, who was on duty
fromthe mdnight of 10.3.94 to check the passing vehicles in Marina at
Kamaraj ar Sal ai, noticed at-5.00 a.m in the norning of 11.3.1994 a Wite
Ambassador Car beari'ng regi stration No.PY-02-0160 comi ng from south
direction and going towards north very fast and stopped the sanme for verification
At that tinme, the Car was found driven by A-3 Mhammed I gbal, and the other
two, nanely, A-1 Ezhil and A-2 Saravanan, were seated on the rear seat. Wen
PW 4 questioned them and found their replies to be inconsistent, the Car D cky
was opened and a parcel (MO 8) bearing a | abel "A K Jamal Mhanmred
| hamam Dhar an- Madr as" was found. ~ When further inquired, A-1 replied that he
was conming from abroad and on bei ng asked to show his Passport, a Passport
(Ex. P15) bearing No. E. 025019 dated 25.5.1988 was produced by him On
further finding that the photograph on the Passport did not match with either A-1
or anyone-else in the Car, the D cky was said to have been agai n opened and
searched, as a result of which a plastic bag was found conceal ed under the mat
contai ning a blood stai ned bed-sheet, a pair of blood stained hawai chappals, a
bl ood stained lungi, a bl ood stained broken knife and a bl ood stained cigar
lighter. Further questioning resulted in the accused claimng that the third
accused was the Driver while the second accused was the Cl eaner and the Car
was hired by the first accused. When M O. 8, a Car Board Box, was opened
nunber of foreign goods were found in the sane. The Police party got
suspi ci ous and took the accused in their custody and seized the Car and all the
articles found therein. A mahazar was al so drawn in the presence of two
i ndependent witnesses, nanely, PW5 Dharnman and one Ranu.” A list of articles
found in the D cky was drawn up. A few other parcels bearing various nanes
were al so found therein, of which one was in the nane of A Faizal and another in
the name of S.M Zinnah. A noney purse containing sone |Indian currency and
foreign currency was also found with a driving license in the nane of one Jama
Mohamed bearing No.12711-B3/88. After preparing the list of all these articles
along with a mahazar, the accused were taken to the Zam Bazaar Police Station
and were further questioned. A First Information Report (Ex.Pl7) was given by
PW4 to the Zam Bazaar Police Station and the sanme was registered In Crine
No. 409 of 1994 under Sections 41 and 102, Cr. P.C.

Wil e that be the events at Chennai, at a Village called Nallathur under
the jurisdiction of Oakkur Police Station, a resident of the Village, who went near
Konneri kuppam bri dge to pluck water nelons, saw a dead-body |ying there.

Getting frightened, he ran to the Thal aiyari (nenial servant) of the Villages
Konneri kuppam Nal | at hur and Pal | i pakkam and gave hi mthe information.
Thereupon, the Village Adm nistrative Oficer was told about the same at 1.00
p.m, who, after a visit to the spot and personal verification, went to O akkur
Police Station at 2.30 p.m and | odged the report (Ex.Pl), resulting in the
registration of a case in Crime No.75/94 under Seciton 174(3), C.P.C An FIR
(Ex. P44) was said to have been forwarded to the Judicial Mgistrate No.1,

Ti ndi vanam  The Sub-I1nspector of Police, O akkur Police Station, thereafter
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contacted PW28, the Inspector of Police, Tindivanam Circle, and infornmed him
about the suspicious state in which the body was found. Thereafter, PW28 went
to A akkur Police Station at 8.20 p.m and reached the spot where the dead-body
was |ying and prepared an observati on mahazar (Ex.P3). A rough sketch

(Ex. P48) was prepared and arrangenents made for taking photographs besides
conducting an inquest and preparing a report under Ex.P49. Statements of the

wi t nesses, who had found the body, were also recorded and a sei zure nmahazar

of the articles found on the body being clothes, shoes, socks and sonme currency
notes, etc. was prepared and the body was sent for post nortem exam nation
Fromthe clothes of the deceased, a Tailor Mark "New Gentle Tailor, Vadakarai"
was noticed and PW26, who was put on the job, contacted PW16, who not only
recogni zed his own tailoring mark but also the person found in the photograph to
be that of one Masukut hu Ali, who was working abroad. Thereafter, the father of
the said person was contacted and he coul d recogni ze the photo to be of his own
son. He was also takento the Governnent Hospital at Tindivanam along wth

the relatives and it was confirnmed that the deceased was his son Masukuthu Ali
The post nortemwas said to have been conducted at 1.00 p.m on 12.3.1994 by

PW 22, and Ex. P35 report prepared by the Doctor. Thereafter the body was said
to have been handed over to the relatives of the deceased.

On 13.3.1994, PW28 got a wrel ess nessage from Zam Bazaar Police
Station, pursuant to which PW25, attached to O akkur Police Station, was sent
to Zam Bazaar Police Station and PW26 collected the whole file from Zam
Bazaar Police Station relating to Cr. No.409 of 1994 and handed over the sane
to PW28 at Tindivanam  Thereafter, the case, which was registered by A akkur
Police Station under /Section 174(3), C.P.C., was altered to Sections 120B, 364,
302, 392, 201 read with Section 34, IPC At that stage, an Express FIR (Ex. P47)
was sent to the Judicial Mgistrate at Tindivanamas also to the Metropolitan
Magi strate No.13 at Chennai, where the accused were remanded. Fromthe
materials gathered, it was found that the deceased was the sanme person in
whose favour the Passport (Ex.P15) was issued, though it was found to have
been i ssued in the name of Abdul Janal Mhammed. The accused thereafter
were taken into the custody by PW28 on 26.3.1994 and brought to O akkur
Police Station. The accused were taken to the scene of occurrence on 27.3.94 in
the presence of PW6 and anotherand an observati on mahazar (Ex.P18) and a
rough sketch Ex. P50 were drawn up. ~On further investigation, PW28 went to
Neyvel i and exam ned PW8, who was said to have travelled with the deceased
and the accused in the Car in question. The accused were thereupon renanded
to judicial custody on 28.3.1994. Thereafter, the |Inspector General of Police,
Madras Crinme Branch, made an order on 27.6.1994 transferring 'the investigation
to CB, CID and PW29 took up the investigation on-16.10.1994. During the
i nvestigation made by him the statenent of PW14, who was running a Driving
School at Myl adut hurai, who recogni zed the photographin the Driving License
(M QO87) and stated that it was issued in the nane of Janal Mohamred. The
phot ograph on Ex. P12 as also M O 87 were said to be of the sanme person and
these, as noticed earlier, were recovered fromthe accused persons. on
11.3.1994. The elder sister of the deceased was al so exam ned and seized
three Passports of the deceased obtained on different dates, nanely, Ex.P8,

Ex. P10 as also the Driving License Ex. P12, which stood in the nane of

Masukuthu Ali. After examining the other w tnesses, PW11, the owner of the

Car, PW12, Van Driver, and PW10, a friend of the‘deceased, who |l ast saw him
alive and on information given by him PW9, working in a Petrol Punp where the

car in question was stated to have got 20 liters of diesel filled up, seized Ex.P20
cash bill under proper mahazar in the presence of PW13 and another. The

records and the articles seized by PW4 on 11.3.1994 at Chennai were thereafter
sent to the concerned Judicial Mgistrate only on 5.12.1994. PW 29, the

I nvestigating Oficer, seized the knife and caused the bl ood stained articles to be
sent for chenical examination through the Judicial Mgistrate, Tindivanam on
13.12.1994 and thereafter the investigation was transferred on 5.1.1995 to PW

30, who was said to have got the left thunb inpression of the deceased

conpared with those found in the other exhibits such as passport applications

etc. After conpleting the investigation, a charge sheet was filed on 25.3. 1996
agai nst the accused for offences under Sections 120B, 364, 302, 392, 201 and

34, IPC
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The | earned Trial Judge as well as the High Court noticed the follow ng
incrimnating circunstances | ending credence to the prosecution case of
conmi ssion of the offence by the accused and leading to the guilt of the
deceased, nanely, (1) that the three accused were together in the Car; (2) that
the Car was entrusted to the accused persons, particularly A-3 as its Driver and
A-2 as its Cleaner; (3) that the Car in which all the three accused were, when it
was i ntercepted at Marina at Chennai, was found carrying the articles, which
were proved to be that of the deceased as al so those entrusted to himby others
and were in his possession; (4) that when PW4 asked A-1 to show t he Passport,
he produced the sane which really belonged to the deceased and fromthe
sui tcase of the deceased found in the Dicky even the driving license of the
deceased was retrieved; (5) that all the recoveries of the articles fromthe car
were on the early hours of 11.3.1994 even prior to the discovery of the body of
the deceased in alnobst |ess than 24 hours; (6) that the articles with bl ood stains,
particularly the bed-sheet, lungi and chappals recovered fromthe car, were found
vi de the Serol ogi st Report (Ex.P43) with human bl ood and there is absolutely no
reasonabl e expl anation for the same; (7) that the accused did not give any
reasonabl e explanation for all the stolen articles being found in their possession
i medi ately after the occurrence; (8) that the deceased was serving in Saud
Arabi a and when he was due to visit India, he was entrusted with certain articles
by PW15 and PW 23 al so, which were identified and proved by them (9) the
arrival of the deceased at Chennai Airport at 6.30 a.m on 10.3.1994; (10) the
recovery of dead-body of Masukuthu Ali and the articles; and (11) the accused
showi ng the scene of of fence when taken by PW26. The High Court, in spite of
expressing certain/doubts as al so want of faith on sonme of the w tnesses and the
statenments in Court and recording its inability to agree with the observations of
the Trial Court in relation to such aspects, chose to place strong reliance upon
the recovery of the articles belonging to as well as in the possession of the
deceased when he arrived fromabroad fromthe possession and custody of the
accused shortly after the comm ssion of the offence and applying the
presunption in Illustration-(a) to Section 114 of the Indian Evidence Act and
noticing the absence of any plausi bl e or reasonabl e explanation for being in
possessi on of those articles, finally held that notw thstanding the fact that they
cannot be convicted under Sections 364 and 201, |PC, the conviction under
Sections 302 and 392 read with Section 34, IPC, would stand affirmed.

The case rests purely on circunstantial evidence and the nost vita

circunstance to prove the case of the prosecution i's the recovery of the articles
bel onging to and i n possession of the deceased as well as the bl ood stained
articles fromthe car in the exclusive possession of the accused, about which

there could be no reasonabl e or plausible explanation by any of the accused.

Since the questions very nuch depend upon the drawl of presunptions engrafted

in Section 106 and illustration (a) to Section 114 of ‘the Evidence Act, over which
only there has been serious contest by the | earned counsel for the appellant, it is
appropriate to notice the principles governing the sane, before undertaking any
consi deration of the justification to apply themto the facts of the case. The entire
case |l aw on the subject has been extensively reviewed by this Court in a

decision reported in Sanjay Alias Kaka vs State (NCT of Del hi) [2001(3) SCC

190] authored by one of us (R P.Sethi, J) and it was held that courts can draw
presunptions under Section 106 and illustration (a) to Section 114 of the

Evi dence Act, and to attract and apply illustration (a) to Section 114 the nature of
evi dence adduced nust be seen to find, anmong other things the 'inportant tine
factor’. Though no standard tinme linmts can be fixed to determ ne whether the
possession is recent or otherw se, each case nmust be judged on its own facts

and in a case where there is no plausible explanation by the accused for |awfu
possession of the articles belonging to the deceased, inmedi ately after the

murder, the courts cannot be held to be in error in considering that nmurder and
robbery were integral parts of the same transaction giving rise to the presunption
that the appellants not only committed the murder of the deceased but al so
conmitted robbery of articles found in the possession of the deceased. As

observed by this Court in State of Wst Bengal vs Mr Mhamad Omar &

Q hers [2000(8) SCC 382], the pristine rule that the burden of proof is on the
prosecution to prove the guilt of the accused should not be taken as a fossilized
doctrine, admtting no process of an intelligent reasoning even when the doctrine
of presunption considered to be not a rule alien to the above has becone
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statutorily recogni zed and engrafted in Section 114 and other provisions of the

Evi dence Act. Permitting a presunption of fact, otherw se doubtful, by a process

of reasoning and inference fromother proved facts having regard to the comon
course of natural events, human conduct etc., in relation to the facts of the case,
was found necessary by the legislature to ensure a rational, realistic and genuine
approach while adm nistering justice in crimnal trial for arriving at the truth and
there is no scope for adopting any hyper technical approach or extend undue

| atitudes in favour of the accused, which only tend to cause erosions in the

mai nt enance of |aw and order in society otherw se essential in the |arger

i nterests of society and manki nd.

So far as the case on hand is concerned some of the basic and vitally
i nportant facts necessary for drawi ng the presunption by applying illustration (a)
to Section 114 of the Evidence Act, are found to have been substantiated and
proved beyond reasonabl e doubt, by overwhel m ng evidence on record. That the
car in question (M O.91) belonging to PW11 was entrusted to the third accused
and the second accused, the cl eaner also acconpani ed himfrom Karai kal and
they reached Madras Airport by about 2 a.m on the early hours of 9.3.94 and
that on 9.3.94 at 7a.m the third accused, who knew earlier the first accused and
who used to hire persons for his car at the airport was nmet and asked whet her
there are any parties available to return back and fromthat tine onwards till, al
the accused were found together in the car when they were intercepted,
interrogated and articles seized fromthe dickey of the car stand proved by the
very adm ssions nade in the witten statenment filed by the third accused under
Section 233 (2) of /the Cr.P.C. and also stated to have been adopted by the other
accused. The presence of all the accused in the car when the sane was
intercepted and interrogated on the Marina at Chennai with all the articles
recovered, in the dickey of the car have been found established by other
evi dence, even dehors the witten statenent.

The further facts found proved are that the dickey of the car contained
seven parcel s of which one was bearing label "A K Janmal Mhamred Thanam
Dhar am Madras" M O 8. PW15 Fazhil Mhanmed, who claimed to know t he
deceased and working in abroad in 1994, has stated that he sent the parcel and
the articles in the parcels MO 96 and MO 97, identified by himto be the very
sane carried in the nane of A Faizal. Al the seven parcels were found to
contain clear cut address slips and noticed even in /the mahazar Ex.P16 prepared
by PW4 and the First Information Report Ex.P17. PW23, S.M Jinnah, was, at
the rel evant point of time, working in Saudi Arabia and who knew t he deceased
wor ki ng at Thamam al so clainms to have sent one parcel on 5.3.94 to be delivered
to his house at Vadakarai Village, containing MO:s.15, 18, 19, 24 series, 102
series, 29 series and MO 103. Serial No.67(f) mentioned in Ex.P16 bearing the
nane S.M Jinnah refers to textile parcel and conforns to the relevant M GCs.
Entries at serial No. 2, 6, 7 and 12 confornmed to the other articles covered by the
M GCs., in respect of which no challenge seemto have been nade also in-the
cross exam nation. The passports and the driving |licence, which belonged to the
deceased, though in different names but the identity of the person fromthe photo
in all of them pointing towards the deceased stood established firmy and
remai ned un-assailed. The blood stained articles recovered froma plastic bag,
conceal ed under the nmat in the dickey of the car viz., (1) Mtal blade (2) C gar
l'ighter (3) Bed sheet, (4) Chappals and (5) Lungi were sent to chenica
exam nati on and the bed sheet, chappals and lungi were fund to contain human
bl ood, though due to disintegration, the further grouping or classification in
respect of others were found not possible. The ring MO 89 and watch M O 90
bel ongi ng to the deceased and sone of the exclusive personal belongi ngs such
as purse, passport were also seized fromthe car. Though an attenpt has been
made to di sown recovery of these fromtheir possession, the clainms and stand
taken in this regard on behalf of the accused seemto be not only farfetched but
such stories do not inspire any confidence and in our view have been rightly
rejected by both the courts below, for valid and just reasons after a proper
appreciation the same. There is no justification to discredit, disbelieve or reject
the evidence of PW4 who handled the case fromthe time of interception til
subm ssion of the report and production of the materials recovered before the
Court at the first tine.
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The interception and initial interrogation of the accused in the car was at
about 5 a.m on 11.3.94 and after preparati on of nahazar, they were taken to the
Zam Bazaar Police Station by 8 a.m and after further fornalities undertaken and
preparation of the printed FIR Ex. P17, the accused and the evi dence gat hered
were sent under Form No.95 to the 13th Metropolitan Magistrate Court. 1In the
meanwhi |l e, as noticed earlier at about 12.30 p.m on 11.3.94 PW2 first saw the
dead body and by about 2.30 p.m the conplaint Ex.Pl was prepared by the
village Administrative Oficer and | odged with O akkur Police Station. On receipt
of the information fromthe Sub | nspector, the Inspector of police, Tindivanam
went to the said Police Station at about 3.20 p.m and after hol ding inquest and
the usual and necessary formalities sent the dead body to the CGovernnent
hospital by 11 p.m The autopsy was conducted by PW22, the CGovernnent
Doctor at 1 p.m on 12.3.94 and the post-nortemreport Ex.P35, as well as fina
opi nion marked as Ex. P33 (a) was prepared showing that injury No.1l sustained
by the deceased coul d be fatal and cause death and coul d have been caused by
a stab inflicted with the knife MO 12. During the course of trial, the Doctor
opi ned that the deceased mnight have died 48 hours prior to the autopsy and the
sane helped the Courts to fix the death sonewhere prior to 1 p.m on 10.3.94 or
within 12 'hours prior to that. ~The death indisputably was a honici dal death.

Though, the | earned counsel for the appellants attenpted to discredit the
evi dence by pointing out” sone-minor variations and contradictions, we are of the
vi ew that the appreciation of evidence by the Hi gh Court, and broadly even by
the Trial Court, could not said to be either arbitrary or perverse or considered to
suffer any patent infirmties or illegalities so as to vitiate the findings. It is not
every di screpancy or contradiction that renders the witness or evidence tendered
by hi munacceptable or tainted so as to call for their rejection in toto. On a
consi deration of the evidence, to which our attention has been invited and on
goi ng through the judgnments of the courts below, particularly of the H gh Court,
we find that the evidence has been carefully scrutinized noticing the
contradictions and infirmties wherever found and properly narshelled and
anal yzed before affirmng the verdict of guilt recorded by the Trial Court in
respect of offences under Sections 392 and 302 read with Section 34, |.P.C

The possession by the accused, no doubt in the dickey of the car
entrusted to the third accused, in which along with himonly the 1st and the 2nd
accused al one were found present at all relevant and material points of tine, of
the articles belonging to as well as those supposed to be inthe possession of the
deceased havi ng been entrusted with them by PW15 and PW23 and others, as
per the address slips found on the parcels, some of whom are 'the persona
bel ongi ngs of the deceased, which should have been only in his custody, have
been substantiated by the prosecution by cogent and convinci ng evidence and
accepted concurrently by both the courts below. Such possession by the
accused is very nmuch proximate in point of tinme to the death of the deceased to
constitute whole thing an integrated affair-and the controversy sought to be
rai sed about the actual date of arrival (whether it is 9th or 10th March, 1994) even
pales into insignificance, with the strong material glaringly starring against the
accused. The accused have not been able to properly or reasonably explain as
to the legitimacy or origin of their possession of the articles carried by the
deceased when he arrived fromabroad at the airport at Chennai. In such
circunstances, since the facts relating to the sanme being especially wthin the
excl usi ve know edge of the accused, the |legislature engrafted a special rule in
Section 106 of the Evidence Act, to meet certain exceptional cases in which not
only it would be inpossible but disproportionately difficult-for the prosecution to
establish such facts which are specially and exceptionally within the exclusive
know edge of the accused and which he could prove without difficulty or
i nconveni ence. The appellants in this case have mserably failed to explain their
| awf ul possession of those articles with themthat really belonged to and were in
the possession of the deceased when he | anded at the airport at Chennai
Consequently, it was legitimate for the courts below, on the facts and
circunstances of this case, to draw the presunption not only of the fact that they
were in possession of the stolen articles after conmtting robbery but also
comm tted the nurder of the deceased, keeping in view the proximty of tinme
wi thin which the act of nurder was supposed to have been committed and body
found and the articles recovered fromthe possession of the accused. The
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conclusions, in this regard, concurrently recorded by both the courts bel ow are
unassail abl e and do not call for our interference, within the area perm ssible for
interference in an appeal entertained under Article 136 of the Constitution of
India only wherein it is shown that on the proved facts wong inference of |aw
has been drawn or the conclusions on facts are nanifestly perverse and based

on no evidence. No such infirmties could be successfully substantiated on

behal f of the appellants in this case, to warrant any such interference.

So far as the quantum of sentence al so we are not persuaded to differ
fromthe view taken by the courts below. A grave act of depravity, to kill an
i nnocent person only for the purpose of enriching thensel ves of the fortunes
brought by the deceased, who unaware of their diabolical scheme got lured into
their conpany for a safe travel to his destination, deserves to be dealt with iron
hand and the inposition of 10 years rigorous inprisonnment for the of fence of
robbery under Section 392, |IPC and rigorous inprisonnent for life for the offence
of nmurder under Section 302, | PC cannot be considered to be either harsh or so
grossly disproportionate as to shock the conscience of this court. The appeals
fail and shall stand di sm ssed.

.
[RP. Sethi]

oJ.
pori| 24, 2002 [ Dor ai swany Raj u]
ri , .




